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Sbrl Hebr Chand Khanna: I have 
made declarations, and I repeat it, that 
those migrants who have come from 
1hi: raider-held areas of Jammu and 
Kashmir arc eligible, and they are 
entiUed to certain facilities under the 
compensation scheme, both in the 
maller of saleable properties as also 
in the matter of allottable properties. 
To that extent, I am prepared to give 
them a concession in the matter of 
readjustment of public dues. 

Sbrl AJit Slnlb Sarhadi: Is it not a 
fact that the present rules under the 
Displaced Persons Compensation and 
Hehabllitation Act do not permit those 
rights and privileges to the displaced 
p,'rSOl1S from that side, and if so, 
would th(, hon. Minister bring forward 
iiny kgislatioll to ~ i e them those 

i t~  

Shri Mehr Chand Khanna: No. 
Tht'rc is no questioll of any It-hl,;i:t-
tion being requin·d. Under lile rule, 
I hiiV!' tht· right to allot all ullottable 
prOpl'rty to a ,:ilting (l.·,.:i.lpant. As 
I'l'gal'ds those who arc t1iL,re and are 
('ligible and IIrc In pos l ~sion of pro-
perty or tlw va1:&c of below Rs. 10,000, 
I am pl'l:pnred to glve them cl,rtain 
('oneessions und('r my scheme. 

Shrl Braj Raj Sln,h: The hon. 
Min:slcr has /luL answL'red my ques-
tl,lIl. My poi,lt was this. The hon. 
MlIlilltt!r was heard to ~ay that the 
Jammu and Kashmir Custodian's law 
W<I.- not within thl' jurisdietion of the 
GOV,l'Illllent of India. I want to know 
what steps the Government of India 
have taken to br:ng that law within 
th .. jurisdiction of the Government oC 
India. For, since some time past, we 
have been seeing that the Govern-
ment of Jammu and Kashmir want 
that all the laws of the Central Gov-
ernment should be applicable to their 
State also excepting a few. So, what 
steps did the hon. Minister take in 
th:s behalr. 

Mr. Speaker: The hon. Member 
wants to know why that law allO hal 
not been taken over by the Govern-
ment here? 

811rl .Qr C...... 0. .. -: I have 
answered and I would repeat that 

certain obligations were also involved 
on our side; I am concerned with this 
que3tion only to a limited extent, thaL 
is, with those migrants who have come 
there and have been allotted lands. 
In connection with those lands, though 
they happen to be evacuee and belong 
to those persons who have gone away 
to Pakistan, I have been given an 
assurance by the Prime Minister of 
Jammu and Kashmir that there will 
be no difficulty in passing on the titlCil 
of thme lands to these migrants under 
my scheme. 

Production of Fertilizers 

+ 
S Shrl D. C. Sharma: 

"672 Shri P. C. Borooah: 
" Shri Damani: 
L Shri Somani: 

Will the Minister of Commerce and 
Industry be pleased to refer to the 
l'l'ply given to Starred Question No. 360 
on the 22nd November, 1960 and slute 
the up-to-date progress made by 
Technical Committee for the produc-
t:on of fertilizers? 

The Minister of Industry (Sbri 
Manubhai Shah): With the su i~ .. ion 
oC a H"port on Mysore, the Com-
mittet" has ('ompleted the task assignfOd 
to it. 

Shrl D. C. Sharma: May I know 
whethl'r a copy of that Report will 
be placed on thl' Table? 

Sbrl MaDubbai Shah: Th· Repol't, 
really speaking. is of a mor technical 
nature and deals with various sites. 
It the hon. Member is inter~  in 
knowing about a Darticular site, the 
recommendations i.. a broad way or 
a summary of them will be mlt'ie 
available to him. 

Mr. Speaker: I would make a 8U1-
gestion. So tar as the supply of ferti-
liser is concerned, every State i.s 
interested. Therefore, if possible, if 
one or two copies are placed In the 
Library, it would help Memben. 

8bri MaaaltlW SIIah: I would have 
DO particular objection, but the onb' 
po!nt is that this was a Committee 
which was ,oin, into the cWrel'dt 
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sites, this various advantages and 
disadvantages. As a respect of that, 
the Government have still to conlJider 
all the aspects ot the Report. Gov_ 
ernment have not yet tully considered 
those Reports. When consideratjon !a 
complete and the report is ready clud 
the final decisions ot the Government 
are made, we can certainly place 
before the House, with your permis-
sion, all the broad recommendations 
of the Cammittee, instead of all the 
technical details contained in the 
reports. .-Mr. Speaker: There are two course •. 
U the hon. Minister or Government 
consider these various sites and come 
to a conclusion, it will be rather 
difficult for hon. Members to do any-
thing. This is not a matter of such 
secrecy; it is not as if negotiation .. art 
going on with other countries and 
before the negotiations are concluded, 
there will be a danger if the secretJ 
are divulged. This is not of that cate-
gory. Hon. Members are interesLed in 
various sites; they can give sugges-
tions, as they come from various 
places. Therefore, there is no harm 
if even in advance of the Government 
coming to a conclusion, copies are 
made available to hon. Members or 
placed in the Library, so that their 
advice or suggestions may also be 
available to Government. The hon. 
Minister will consider it. Next ques-
tion. 

Shri D. C. Sharma rose-

Mr. Speaker: Hereatter when I call 
the next question no suppiementaries 
will be allowed on the previous ques-
tion. 

Shri T. B. VIUal BaD: We have not 
put any supplementaries on this 
question. 

Mr. Speaker: Next question. 

IDIaDd Trade with Barma 

• .,,, 8brl L. Aehaw 81qb: Will 
the Minister of COIIIIDIlI'Ce ........ -
try be pleased to state: 

(a) whether any measures have 
been adopted by the Indo-BU1'ID8Ie 
2108 (Ai) I.S-1 

conference recently held at Moreh for 
facilitating Inland trade betweeu 
India and Burma; and 

(b) whether it is a fact that lot of 
smuggling and illegal transactions are 
carried on in this border due to mi.i-
application of various customs rules 
and harassment of bona fide traders. 

The MiaJster of ·lDdll8&ry (8hrl 
Manubba1 Shah): (a) This waa one 
of the question that came up for dis-
cussion at an Indo-Burmese eeu~ 

at the District Officer level held early 
this year at Moreh. It was a'kreed 
that the two District Officers should 
undertake a survey in their respec-
tive areas and find out the extent to 
which trade in different commodities 
was possible through the land route. 
The recommendation is under con-
sideration. 

(b) No, Sir. 

Shrl L. Achaw Sln~  In view of 
the faot that bona fide traders ftnd 
great difficulty in carrying on trade 
through this border, may I kllOW 
whether any particular steps have 
been adopted by Government to iclCill-
tate such trade? 

Shrl Manubhal Shah: That is pre-
cisely the intention of Government. 
These two high-level district oftlcers 
of the Govermnents of Burma and 
India met to find out in what manner 
the Imphal-Manipur border trade may 
be increased. 

Sbrl Blahwaaath Ro,.: Which are 
the commodities which require sucb 
arrangement for Inland trade with 
Burma? 

8brl Maaabhal Shah: MoIUy tea; 
the rest are some enflneerin, pro-
ducts and various other Jtems like 
coft'ee, cycles, lewin, machines ete . 

8br1 KaIlP: Are any .teps bell .. 
taken by both Governments to lmprcve 
the communleations·-In that area W 
order to promote thiJ trade? 




